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tﬁaworkthatmbegntrustedtothe-

committee and the way in which the
working of this House should be
-streamlined, gnd he made the sug-
gestion that a Committee should be
-appointed, and,the hon. Leader of
the Opposition was gracious enough
to pay a pmnphment to the horn

; ali have done. For a
:momﬂn*t, ! wcmdered whether it was
a comphment that was being paid,
«or it was & characterisation,

SHRI® SHYAMNANDAN MISHRA:
T accept it ag a compliment in the
particulay context.

SHRI RAVINDRA VARMA: I any
«<ase, ag my hon. friend gaid, thig is
a matter which the Leader of the
House should consider. Ag my hon.
friend, Shri Gopal and olhers have
:gaid, Sir, ag the Speaker of the House,
you have a very important role to
play in this, and it may be possible
for you and the Leader of the House
‘to decide the best manner of consi-
dering the problem, whether™ you
:ghould call a meeting of the leaders
-of the opposition or get up a com-
‘mitteq of all parties, Thig ig a mat-
‘ter which you ag well ag the Leader
of the House shoulq consider.

- ot W wreww (Tq ) s,
ot gder ag § fe oo 1063 § 1968
Bt by ¥ @ ¥ fe eefie Hfgar |
Freaewg d fow TR LT AE WA
Wam ot g A ETT it 10 WA A,

‘MR, SPEAKER: This ig the way

the time ig lost. I am not allowing it.

Workmen etc. Bill
oft orw wrreraw ;oo A g A et
wam | st mpE@ g A WAy
Srragtgmn QiMeAwn AN
10 WA waw o dow gt 1 oYC ey vl
o wre gy, wAsare g

13.68 hrs,

INTER-STATE MIGRANT WOR

MEN (REGULATION OF EMPLOY-

MENT AND CONDITIONS OF SER-
VICE) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
1 beg to move for leave to introduce
a Bill to regulate the employment
of inter-State migrant workman and
to provide for their conditiong of ger- -
vice and for matters connected
therewith, ‘

MR. SPEAKEB: The question. is:

“That leave be granted to intro-
duce a Bill to regulate the employ-
ment of inter-State migrant work-

men and to provide for their condi-

tions of service and for matterl'_
connected therewith.”

The motion was adopted,

SHRI RAVINDRA VARMA: 1 in-
troduce ** the Bill, S
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